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.31-f( Attir 31-RRIRITI 'jul. 26 feffr17, 2013 

No. 1038(2)/DOCIX-V-1-13-1(ka)11-2013 

Dated Luck-now, September26,2013 

IN Pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is pleased 

 ogler  the publication of the following English translation of the Uttar Pradesh Go Seva Ayog (Sansodhan) 

Adhiriiyam. 2013 (Uttar Pradesh Adhiniyam Sankhya 17 of 2013) as passed by the Uttar Pradesh Legislature 

and assented to bY the Governor on September 24, 2013. 

THE UTTAR PRADESH GO SEVA AYOG (SANSHODHAN) ADHINIYAM, 2013 

(UP. ACT NO. 17 OF 2013) ( 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Go Seva Ayog Adhiniyam, 1999. 

IT IS HEREBY enacted in the Sikty-fourth Year of the Republic of India as follows:- 

1. (1) This Act may be called the Uttar Pradesh Go Seva Ayog (Sanshodhan) 

Adhiniyam, 2013. 

(2) It shall be deemed to have come into force on June 6,2013. 

2.. In section 4 of the Uttar Pradesh Go Seva Ayog Adhiniyam, 1999 
after referred to as the principal Act,— 

(a) In sub-section (I) for clause (a) the following clause shal

be substituted, namely :— 

AO Principal Secretary/Secretary to the 	Ex-officio 

Government in the Animal Husbandry 	Member" 

Department 

) In subsection • (2) for the word "Vice-Chairperson" the 

words "Chairperson and the Vice-Chairperson" shall be substituted. 

2013 is hereby repealed. 

3. (1) The Uttar Pradesh Go Seva Ayog (Sanshodhan) Adhyadesh, 
Ordinance 

no. 7 of 

U.P. 

2013 

(2) Notwithstanding such repeal, anything done or any action taken 

under .  the provisions of the principal Act as amended by the Ordinance 

referred to in sub-section (1) shall be deemed to have been done or taken 

tinder the corresponding tiroVisions of the principal Act as amended by this.  

Act as if the provision of this Act were in force at all material times. 

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Go Sava A:yng Adhiniyain, 1999 (U.P. Act no. 15 of 1999) has been enacted to 

provide for the establishment of a Go Seva Ayog in Uttar Pradesh for the preservation and welfare of the 

cow and its progeny. Section 4 of the said Act provides for the constitution of the said Ayog. Originally the 

said section provided that the Secretary to the _Government in the Animal Husbandry Department shall be 

the ex-officio member of the Ayog and the Chairperson and the Vice-chairperson of the Ayog shall be 

nominated by the State Government from amongst the non-official members. By the Uttar Pradesh Go 

Seva Ayog (Sanshodhan) Adhiniyam, 2007 (UP. Act no. 9 of 2007) the said section was amended to 

provide that the Principal Secretary/Secretary, Animal Husbandry Department shall be the ex-officio 
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Chairperson and the Vice-chairperson of the Ayog shall be nominated by the State Government f

amongst the non-official members. With view to ensuring the efficient working of the said Ayog it w

decided to amend the said section to enforce the old provisions as stated above formerly. 

Since the State Legislature was not in sessiOn and immediate legislative action was necessary

implement the aforesaid decision the Uttar Pradesh Go Seva Ayog (Sanshodhan) Ordinance, 2013 Rip

Ordinance no. 7 of 2013) was promulgated by the GoVernor on June 6, 2013. 

This Bill is introduced to replace the aforesaid Ordin

By order, 

S.K. PANDEY, 

Prannikh Sachiv. 
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